
ACT No. XVPIH OF 186'31. k 
, 

PASSED BY THE LEGISLATIVE COCXCIL O F  IsDIA. 

(Received the assent o f  the G o v e ~ n a ~ -  General 072 tlze 16th JztS 186 1 .) 

An Act for in2posilzg a nz6ty 017, Arts, T ~ u d e s ,  and D e a l i n p  

WHEREAS it is cxpedieiit tto inlpose n Duty on ,4rts, 
Preamble. 

Trades, and Dealings ; I t  is enacted as follo~vs :- 

I. Bectioii V Regulntioii I. 1816: of the Madras Code (Sol. clecla~l-)zg the 
contribz~tiolzs Ititherto paid in the Prov i~~ce  of T'anjo13e o n  

IZegulations repealed. 
account of the Cnveily 120Lice ap2~ro2~iable to the sulg3ort of 

the new Police established or to be established i n  that Province, SOT ~'eguL~t i izg  
the collection and assessnze.nt of those co??tribz~tipns, and fol- eatending ancE ~ n o d i -  

f i i ing the lzouse tcrx hitherto collectecl ,for Polics purposes ilz the Province crfore- 
said), and so inuch of Clause 1 of Section VI of the said liegulation as 
requires the Collector of Land Revenue to levy alzd receive the Iiouse tax, Re- 
gulation IV. 1818 of the same Code (prescribing Rules for the cc.~sessi?zent a r ~ $  

, coZZectio7z of the Veesabucldy or T u x  upon the f p~ojfits o f  trade i n  the Provinces 
knowia by the appellation of the CecZeil ~ i s t r k t s  or the Z i ldaL  of Bellary a n d  
Cuddapu7~), aiid 12egulatioii V. 1832 of tlie same Code ( d e c l a ~ a t o ~ y  of the 
liability o f  persons exercising certain arts, tracles, and professio7z to the 3101~- 
t z ~ ? f a  Taz),  shall be repealed from the time at which this Act shall come into 
operation, except as t o  any tax which may $he11 remain due and payable uiiclei~ 

, 

the sa.icl Regulations. 

11. Prom and after tlic 1st day of ~ { I ~ n s t  ,1861, every person or ],nlt>l~er 

T~iccils:! t o  cnrry 011 art, ship in lnclia ~ 1 1 o  slik11 esercisc: ally l a ~ v f u l  art., trndc, O Y  
trac?c, or dc:?l.i~l:.. clen!i~:?, fi)lx gnin or i l-,rofi t., :!1;:,1! 11.. ~-ccluii>cil to  l)n;7 !!lc 

; 

?lii;ty q,e(;i.(icc1 i!) Scllccln]c i\ ~ j '  t.]ijs >Jc.i. j 
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111. The Collector or @her person specially authorized by the locaI 
- 

Collector to determine 
Government in that behalf shall, subject to the provisions 

the class under whic11 a of the Schedule of this Act, determine under what class 
peixon shall be assessed. 

every perion by wlionl any Duty is payable under this 
Act shall be assessed, and shall, have authority to exempt from paymeilt of any 

of Collector to Duty hereby imposed any person of whose inability to 
exeml~t. pay the same he may be ~at~isfied, and the persoil so ex- 
empted shall not be liable to pay:any Iluty. Such person shall receive a certifi- 
cate of such exemption. 

IV. On or before the 1st day of August in every year, the Collector, or 

List to be prepared and otlier person as aforesaid, shall make out a list of the 
published. persons liible to pay Duty under this Act, which list 
shall state the art, trade, or dealing of each of the persons therein named, 
the class under which he shall be assessed, and the duty payable by him, and 
extracts therefrom shall be published in each Thaunah or other coovenient 
Division, with the nalnes of such persons as shall reside therein, and such list 
shall be filed in the Office of such Collector or other person as aforesaid. 

8. The Duty payable undek this Act shall be collected by the Collector of 

~ u t y  how to be collect- Land Revenue, or by such other person, not being an Officer 
ed. of Police, as he shall appoint, subject to such general rules 
as shall be laid down by the local Government for his guidance in that respect. 

T'I. Every person svlio ~1.1411 ref~lse to pay 011 demand made upon him or 

Penalty for non-pay - left at his +ual place of business or residence any Duty 
ment. which shall 'then be payable under this Act, shs,ll be liable 
to pay a penalty not exceeding (hree times the amovlnt of the Duty payable, 
tvhich shall be recoverable i11 the same manner a s  arrears of Duty uncler Act. 
S X X I I  of 1860 (for imposing @rties on P?~o$ts mising- from Proper$, Profes-. 

: 
sions, Trades, and Oj i  ces.) 

Exemptioil of persoas VI'I. o i l ~ r ~ s o n  assessed for the payillent of ally 
fOi- Iaconle Tax. Duty und.ei the said rl ct XSSII of ,1860 shall be 'liable' 

5 
to pay any Duty urlder this Act.. i 

2 
TTTII, J21-cq7 person mlio s!1&1 collcct. rtny Dnt.>' c~lder tljis Act s11:lll xi3al;i: 

. . 
ut all :icco<,i~i., pccify~n;; tlle a~.nc-)dizts rcccivcd by l i i l i l ,  

, i : . , , . : : : . . :  ijJC .j-,r.i,::,-):!~; s,:,,!!: ~ i ~ . ~ ] l ~ ~ l ; - ~  , ~ l , < i  c . , . . ! . !>;o  c . ? : . : l l  !~.,., ,:i:; A . ' t b , l L . .  
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received, and the art, trade, or dealing exercised by such persons, and shall 
annually or at such other times as shall be +ordered by the Collector, 01- by the 
local Government, make a return thereof to the Collector. 

IX. The Governmeilt may gubhorize the Collector to allow to any person 

Allowance to Collecting employed in collecting the Duty under this Act and for 
Officer. keeping the account mentioned in the foregoing Section, 
such commission, not exceeding three per cent. on the amount collected, as t,he 
Collector may think fit. 

Part  XIX of Act 
X. All the provisions contained i11 Part X I X  of the 

XXXII of 1860 extended said Act XXXII of 1860, so far as they are applicable, shall 
to this Act. 

have the same eftect as if the same had been repeated and 
enacted in this Act. 

XI. All offences under this Act bade punishable by any penalty ma,y be 
' 

Adjlldicat~ioil of offences prosecu led in thei same manner a s  offences punishible by 
and r c ~ o v ~ ~  of penalties. fines n;ay be prosecuted under the said Act XXXII  of 1860. 

XII. Nothing in this Act shall 'be deemed to apply to  any culti~at~or of 

A P . ~  n n t  to apply to ~111- land, as such, in ,respect of tlie cultivation or sale of thc 
tivators of land. produce cultivated by him and not keeping any shop or 
store for the sale of such produce. 

Saving of other Laws XIII.  Nothing in this Act shall be construed to 
iqelatiug to licenses. 

5 

alter or affect the provisions of any other Latv or Regula- 
f tioil relating to licenses. t 
i 

XIV. It shall be lawful for the Governor-General of 
Gover~~or-General i11 

Cotu~cil emporrewd to India in ~ o u n c i i  froin time to time to make rules for the 
make yules. 

guidance of officers ill matters connected wit11 the en- 
i'orcement of this Act provided sucli !rufes are not inconsistent with m y  of the 
p~ovisions herein contained. 

Governor-General in ST. I t  sljall be lawfill for the Governor-Geiieral of 
Council einpo~vercd to 

,l,,,io,, of lildia in Councit to post~one, for sucli period as he sbnll 
in any part of Illdia. deem neccss>arg: :$he time for this Act to come illto opera- 

t .  tioil i n  a ~ y  p : ?~ t  of Ii~clia, 
, , '1" 

.j ! I  .' 



ACr.L' No. X V ~ I I  OF 1861. 

XVI. The word " India" in this Act shall mean the territories mhich are 
or may become vested in Her Majesty by the Statute 21 

Illterpretation. 
and 22 Vic. c. 106, entitled "An Act for the better 

Governinent of India." 

XVII. No part of this .Act, except Section I, shall continue in force 
beyond the 31st of July 1866. Provided that this Act 

Limitation of Act. 
and the said Dnty shall not then cease with respect to any 

assessment which ought t o  have been lnacie before the said last-mentioned day, 
but which siiall not then have been inacie and completed ; nor with respect to 
the said Duty which shall have been assessed and shall then relllaiii un- 
paid ; nor with respect to any penalty before then incurred ; nor ~vitil r~spect  to 
any offence of mhich any p&soi~ shall have beell guilty before that day ; nor shall 
the said Dnty cease in any case when the assessments for the preceding yeay 
shall not have been coinpleted before the said J ls t  day of July 1866. And 
all the powers and provisions 01 this Act shall continue in force for making ancl 
colnpleting all such assessments as aforesaid, and for levying and recovering the 
Duty so ass~ssed or to be assessed, and all arrears of such Duty and for the 
suing for, adjudging, and recovering any penalty which shall have been or iilay 
be incurred? ancl for the punishlllent of any offence of mhicli any person shall 
have been guilty before that day. 

Every person who shall exercise any art, trade, or clealiiig f o ~  gain or profit 
for any periocl bet.ween the 1st August in one year and the 1st August i11 the 
succeeding year, shall pay for such pe-od- 

f 

If belonging to Class I .. ......! ............................... 3 Rs. 
....... .............................. 9 7  7 1 7 7 11 j.. 52 > >  

u 8 ........ 9 ) 7 )  7 7 I IJ  , ............................... 1 Re. 


